t . 3 Oral Answers

RAJYA SABHA

Thursday, the 14th March, 1985/23rd
Phalguna 1906 (Saka)

The House met at eleven of the clock.
Mr. Chairman in the Chair. .

ORAL ANSWERS TO QUESTIONS

Mr. CHAIRMAN: Yes, now Ques-
tions. Question No. 21 and Question
No. 30 will be taken up together. Yes,
Mr. Satyanarayan Reddy.

Involvement of opposition parties for
Solution of Punjap problem

»31. SHRI B. SATYANARAYAN
REDDY: Will the Minister of HOME
AFFAIRS be pleased to state whether
Government have plans to involve
Opposition Parties in seeking a solution
of the Punjab problem on the lines of
Tripartite Meetings which were held
in 1983 and carly 19847

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN); A
Cabinet Committee consisting of three
senior Ministers which has been for-
med to study the problem and to
look at alternatives for a peaceful
settlementi as early as possible, is
currently looking into various aspects
of the matter.

Solution of Punjab problem

30. SHRI INDRADEEP SINHA:+

SHR] CHATURNAN
MISHRA:

Will the Minister of HOME AF-
FAIRS be pleased to state the steps
saken by Government since January
this year to solve the Punjab problem
and the progress so far made in Yhis
regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN). A
Cabinet Committee consisting of threc
senior Ministers which has been for-
med to-study the problem and to
ook at alternatives for a peaceful

7The question was actually asked on the

Shri Indradeep Sinha.
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settlement as early as possible is cur-
rently looking into various aspects of
the matter. A number of Akali lea-
ders, who were under detention,
have been released with a view to
create congenial atmosphere for fur-
thering solution of the problem. The
Cabinet Committee proposes to visit
Punjab in furtherance of this objec-
tive,

SHRI B. SATYANARAYAN RED-
DY: Sir, my question was very spe-
cific. I have asked whether the Mini-
ster of Home Affairs be pleased 'to
state whether the Government have
plans to involve the Opposition par-
ties in seeking a solution of the Pun-
jab problem on the lines of the tri-
partite meetings which were held in
1983 and early 1984. In this connec-
tion. I would like to draw the atten-
tion of the Government to the fact
that in all ten tripartite meetings
were held in 1983 and 1984, but no
solution coulg be found. When the
first tripartite meeting between the
Central Ministers. the leaders of the
various Oppostion parties and the re-
presentatives of the Akali Dal started
on the 25th of January 1983, the then
Home Minister, Mr. Sethi, said speci-
fically that the issues had been nar-
rowed down and there was near-
agreement. I do not know, what hap-
pened later. So many meetings were
held and the last meeting which was
held in 1984 has been adjourned due
to the violence and scrious situation
that arose in Punjab then and, after-
wards, President’s Rule was promul-
gated. But no steps were taken to
convene a meeting of the Opposition
leaders and no serious attemptg has
been rr‘lade in this direction. Ultima-
tely, we know, how the nation had
{0 face a terrible situation and the
late Prime Minister, Mrs. Indira Gan-
dhi, was brutally assassinated by
her own security men. That situation
arose and, consequently, riots took
place in Delhi....( Interruptions).

floor of the House by
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MR. CHAIRMAN: Only questions,
please,

SHRI B. SATYANARAYAN RED-
DY: I do not know what steps the
Government is taking. I also want to
know whether the Government , will
take the Opposition leaders into con-
fidence in trying 1o solve this prob-
lem once and for all wilh goodwill
and in seriousness. I do not know
(Interruptions).

MR. CHAIRMAN: Let him answer
first. . | o YRR

SHRI B. SATYANARAYAN RED-
DY: The Minister has only said that
a Cabinet Committee has been set

p. .. (Interruptions).

MR, CHAIRMAN: Let the Minister
__answer first,

. §

SHRI B. SATYANARAYAN RED-
DY: One minute, Sir. He says that a
Cabinet Committee has becen formed.
He says that it will go round Punjab

.. (Interruptions)... I do not know.
My question was whether the Opposi-
tion leaders would be involved and
the tripariite meeting wouly take
place. T would like to know what
steps the Government has taken in
this direction. He says that the Com-
mittee will go round the State and
meet the people. But 1 want a speci-
fic answer,

MR. CHAIRMAN: That is right.
You want an answer. Let the Minis-
ter answer first,

SHRI S.B. CHAVAN: Sir, the re-
ply is very clear. The Cabinet Com-
mittee {s seized of the matter and if
the Cabinet Committee feels like that
and feels that the members of the
Opposition need to be consulted at
the appropriate stage, that will  be
done if we feel that way.

MR. CHAIRMAN: Put your sccond
supplemcntary, please.

SH_RI B. SATYANARAYAN RED-
DY: Sir, the answer given by the
Minister is very vague. He says that
only if he thinkg it proper and neces-

{ RAJYA SABHA |
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sary, he will call the meeting, That
is not right... (Interruntions),.

MR. CHAIRMAN: No comments,
Pleasc put your second supplemen-
tary. K

SHRI B. SATYANARAYAN RED-
DY: Ten tripartite meetings. were
held. (Interrupteons) There was alse
the second conclave of opposition
leaders in which NTR, Chief Minister
of Andhra Pradesh took a leading
part... (Interruptions) this second
meeting was held at Delhi when a
adopted on Punjab
and its solution and forwarder to the
Central Government, I would like to
know irom the Minister concerned
whether in the lighi of that Resolu-
tjon which we had forwarded to the
Central Government, and whether the
Government is going to call the Op-
position leaders fo find out a solu-
tion of the Punjab problem,

SHRI S. B. CHAVAN: The hon.
Member has referred to the Conclave
which took place in Sri Nagar and
the Resolution. In furtherance of that
the Government does not propose to
eall any of the members of the Oppo-
gition. The Cabinet Sub-Committee is
considering all aspects of the question
and whenever we feel that consulta-
tion with some of the hon. Members
of the Opposition is nccessary, in that
case at an appropriate stage we
might call them for discussion.

MR.
Sinha,

SHRI INDRADEEP 6INHA: Sir,
when the Cabinet Sub-Committee
was formed, immediately after the
J.0k Sabha elections, it was welco-
med by almost all the political par-
fies in the country as g positive step
towards the solution of the problem.
But, unfortunately, little or very little
has been done following the forma-
tion of the Cabinet Sub-Committee
Now, recently some Akali lcaders
have been released. That is a good
step. Bul I would like to know what
are the difficulties in the release of
the person like Mr. Prakash Singh

CHAIRMAN: WMr. Indradecp
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Badal or Mr. Gurcharah Singh Tohra
or a large number of persons against
whom no specific charges have been
levelled. If there are any charges the
Government may try them. But if
there are no charges against certain
persons why have they not been re-
Jeased, and what is the difficulty for
the Government in releasing them?
Seconly, what is the difficulty for the
Government in accepting almost the
unanimous demand or the democratic
opinion in the country for instituting
a judicial inquiry into the unfortu-
mate incidents that happened in Delhi
and other places after the tragic as-
sassination of the late Prime Minister?

MR. CHAIRMAN: Not relevant to
this question, Reply to the first part.

SHRI S. B. CHAVAN, His first part
of the question relates to some Akali
Y¥eaders. The hon. Member seems to
he interested in finding out as to why
olhers have not been released so far.
Sir, the cases are being reviewed,
and if we feel that here is a case
where the release is going to create
the necessary atmosphere for the dis-
eussion for finding out a solution to
the Punjab problem, certainly  the
Government will be too happy to
release them. But unless the cntire
serutiny is completed, I am not able
i0 say as to who is going to be re-
Peased. If there are no specific charges
against any persons, normally they
are not detained. If there is a violent
activity or if there has been a cri-
minal charge against the person con-
eerned, Government do not propose

to release him.
T—————

SHRI INDRADEEP SINHA: There
was a broadcast made on the 2nd of
June, 1984, by the latc Prime Minis-
ter, Shrimati Indira Gandhi, about
the terms of a possible solution of
the Punjab problem. Hag the Govern-
ment referred the Prime Minister’s
broadcast to their Cabinet Sub-Com-
" mittee for review or re-consideration
by the Cabinet Sup-Committee or
iz it supposed to proceed on that
Dasis or has the Government for-
mulated any other basis for the solu-
tiun of the Punjab problem?

SHRI S. B. CHAVAN: Sir, all the
N

statements made by the Prime Minis-
ter are with the Cabinet Sub-Commit-
tee. All angles are being properly
examined. I cannot possibly disclose
as to what strategy the Cabinet Sub-
Committee is trying to evolve for
finding a solution of the problem.
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MR. CHAIRMAN: What is the ques-
tion?

SHRI CHATURANAN MISHRA: I
am coming to that. Will the Govern-
ment allow the secular parties and the
trade unions to launch campaign on
the questions of mnationa] unity, parti-
cularly Hindu-Sikh unity in Punjab?
Will you allow us to do so in Punjab
with reasonable restrictions?

SHRI S, B. CHAVAN: I do not
think there has been a total prohi-
bition on propdgation of seculay views
in Punjab. It all depends on the
assessment which each political party
makes of the situation prevailing in

-
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that area. Everybody is welcome for
propagation of secular ideals in that
#rea. But I do not know what kind
of activity goes on in the name of
secular ideals which are sought to be
+ preached. It is very difficult for us
to say anything about it. The Govern-
ment has to act in certain cases where
undesirable activities come to  the
notice of the Government.

Oral Answers

SHRI CHATURANAN MISHRA: My
question is whether the trade unions
and the sccular parties will be allo-
wed to hold meetings with reasonable
restrictions. There are restrictions for
‘us. The Akali Dal and the Hindu Sur-
aksha Samiti are free to say all kinds
of things in their temples and gurud-
waras on this specific question. Are
you going to relax it for us or not?
That is the point? Either you  say
that you relax or that you don’t re-
lax, Would you give us the civil li-
berties to launch this movement?

SHRI S. B. CHAVAN: This is a
suggestion for action. We will exa-
mine it.
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SHRI JASWANT SINGH: Mr.
Chairman, Sir, even though the ques-
tion refers to it, personally I don't
think the question whether the -Go-
vernment involves those of us in the
Opposition in the tripartite talks or
does not involve us is of critical im-
portance. It is up to the Government.
And the Minister hag said that he
will involve us if he finds it necessary,
Fair enough. That is perfectly accep-
table to us Avowedly and quite right-
ly, the Government hag said that a
matter of urgent priority is finding a
solution, a solution to his apparen-
tly intractable problem of Punjab.
Government has demonstrated its de-
sire to‘move fast by appointing Go-
vernors in the manner in which it has
appointed one for a State like Pun-
jab with a view to solving the pro-
blem there. If a decision is taken in
the ad hoc manner in which it is
taken , thendoubts arise. Following
from that doubt, Sir, I would like to
know, specifically a few things. After
the release of Shri Harchand Singh
Longowal, he has categorically said
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three or four things which would
lead towards a resumption of talks.
What is the Government’s reaction to
those three or four things? Secondly,
the Indian Army has today been in
Punjab as the law and order agency
for almost nine months, When is the
Army going to_be ﬁnally withdrawn
from Punjab?

i AWMTT TIT ¢
T F AR B 7

SHRI S. B. CHAVAN: Sir,
Longowal seems to have said that
these are the pre-conditions which
the Government will have to satisfy
before any negotiations can be star-
ted. But this is what the newspapers
have reported Government has not
any su-h thing from Shri Longowal.
And without getting an authent'c re-
port from him, it will not be proper
on the part of the Government t{o re-
act on the basis of he newspaper re-
pert. I am sory, T forgot the subse-
quent portion of his question, , -

T FEvEA
(ogEm)

Shri

SHRI JASWANT SINGH: May I
eepeat it, Sir, with your permission?

MR. CHAIRMAN: When is the
Army going to be withdrawn?

 SHRI S. B. CHAVAN; About the
presence of the Army...

SHRI JASWANT SINGH: If you
give me an opportun’ty to repeat it....

MR. CHAIRMAN: No, no.

SHRI JASWANT SINGH: The
question is importint. When js the
Army going to be withdravn f-om

Punjab? It is forgotten by the Mims-
ler.

MR. CHATRMAN: I have reminded
the hon, Minister.

SHRI S. B. CHAVAN: The suhses-
guent portion of the hom. Wember's
question is ahout the withdrawal of
the Armv in Puniab Barring three dis-
Iricts of Puniab, in tha rest of the
ireas, tha Armv hag hesn withirawn.
And in thoee three districts -1s0, at
far as possible, we will try to see that

[ 14 MAR. 1985]
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the local police is abla to manage the
entire thing though the presence of

the Arnly in some form or the other
is bound alwayg to be there.

SHRI JASWANT SINGH: Always?
Are you suggesting that.,

MR. CHAIRMAN: No, no.

SHRI JASWANT SINGH:

The
Minister has said... :

MR. CHAIRMAN: No, Please, -

SHRI JASWANT SINGH:
sence is always to be there.
MR. CHAIRMAN: No, no. Nothing

wil] be recorded. Now. Shri Rama-
.nand Yadav. (Interruptions).

SHRI JASWANT SINGH:

"o rrm:r:amaa:qmwfa T

oY FWrET F @ ggr fear a
?mfatfﬁvﬁam TET SEET ST
T MNT T IGET HATF T
(eg)  SOw ZeaT &% feor, g
o wfws X1 aimT ¥, . (WmE-
o)

MR. CHAIRMAN: 1 will decxde
the relevance of it,
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faonft = ¥ ag o o FHifE FEEt
g § o waeT ST ar ¥ W W
T & dWiar q9 HET g0
gorEdY q9 wAT qwﬁm’qm
%Wﬁtaﬁmﬁ@emmzﬂm
g Y1 (swaewm) ag A1 a7 F
I @ a»-@: I|” FL | WA

| dmer gt ag § fF G

*sNot recorded.

..the pre- ~
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amd feq feg qa & q@ T @
FT | § g Y Fg FAAT AFHT
f5 1 T EF BISH F AWEET
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¥ gry guwrar 34 &1 off afew a8
axar ? L

SHRI INDRADEEP SINHA: Sir, 1
object to the first part of the question
because it puts all the opposition par-
ties in the dock. Either we Dbe allow-
ed to make s statement about our
position regarding the Anandpursahib
Resolution or that part should be
ruled out. . - v

Y UATVE qIER . FAT FITH AT
JaEy ¥ oxr @ & ... (WadAm)

SHRI CHATURANAN MISHRA:
Why wut all that together? (Inter-
ruptions), S

MR. CHAIRMAN: Whatever Yyou
have said hag not gone on record.
(Interruptions). You cannot challenge
the Chair, please sit down.

st q@o dto W : UM
ATREA AT I St qI
gm%ﬁ%qgﬁrg’rmr ECiC i
fagr &fs faqer & <1 F am
A" FR F W T AH
a’é‘f%|¢ﬁﬁ'zmﬁﬁmﬂrm@r
F U A T & AR 9 gH
i fr faned owit &9y a3 Fw
m@ﬁwgawmartu
e fear sty o afeT gw s
wmﬂa’fﬂaﬁ%ﬁ" o fafaa
gAR T8 Sho £ mmRy wgw
TR ¥ IR K AW M T
M aET 9 F 7 § g g
ag ar faa F ae AR 3w § A
B & a1 Y 9 A FT GHAT FT
a3 & 1| R 9gr a% faat & 7}
SUBLCOR oA LR Sl 1
F F G §, AN qEIND TG
T F AR 9T I ¥ AR @ Iw
Jq FT qEANT |

SHRI INDRADEEP SINHA: Doesn't
the Government know it?

('

wY gHo dle uegw : 7 HfdAe
g9 #98 A ofow *
Wa’*‘(argra*ha'«r?‘m‘ ¥

1% gt A I TaaTEd g H §8
FlGTHT AT &F qFAT 2, I 9T MT
fiear o1 gwar &

SHR] KHUSHWANT SINGH: Mrc
Chairman, Sir, the most significant
etep in breaking the impasse on the
Punjab situation has Seen teken by
the Prime Minister himself. T wel-
come this and I think everyong in
this House would welcome it. It is
the statement the Prime Minister
made to the magazine ‘Sunday’ in
an interview where he said that a..
judielal inquiry into what had hap-..
pened in Delhi and other places would
be instituted and thig hag become a
point of issue. The Prime Minister
then made the statement that he
woulg make a statement {o this effect
py the 10th of March. But then he
was unfortunately out of the country
in Moscow. I would like to kuow
from the Home Minister, whether
such 3 siatement, which would wmake
it easier for negotiations on Punjab to
take place, is likely to be made by
him as the Home Minister or by the
Prime Minister himself.

SHRI S. B. CHAVAN: 8Sir, the
entire issue is being consillered by
the Cabinet Sub-Committee ang ulti-
mately it ic the Prime Minister who,
in consultation with the Cabinet Sub-
Committee, is going 1o take a decision
in the matter. Regarding the infer-
view {g which the hon, Member has
referred. [ think it will have 1o be &
package in whieh all aspents will De
considered. .. Wa dn not rule out the
possibilitw of that kind of inquiry if
a solution seems ta be in sight, ’

SHRI KHUSHWANT SINGH: Sir,
I specifically asked whether by the

 16th of March the Prime Minister
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- would be making a statement tg that
effect, yes or no?

SHRI RAJIV GANDHI: &ir, the
report is met pyecisely eorreet. I have
not read what the Sundey has said,
«30, I am not sure what exaetly it is
" you are reading.

'
The question that the hon. Member
seems to have quoted is whether I
will make a statement by 16th of
March. As it is already “he 14th

oday I think the question is irrele-
vant.

MR. CHAIRMAN: Out of date.

SIr.{RI M. S. GURUPADABWAMY:
May I say that it is right and proper
‘¢ that we have started the Question
" Hour today on ihe issue of Punjab

which is engaging our atlention and

the attention of the entire country

-for such a long time. But the rep-

lies of my friend, the Home Minister,

are rather disturbing to me. e has
needlessly said that the opposition
* parties are divided on this issue and
he is not very sure of the stand of
the opposition parties in this matter
and he has thereby, cast as-

peisions of the opposilion parties. -

May I ask whether any doubt still
remains about the stand of the
opposition parties on the maiter of
Punjab? Nobody in this Mouse or
outside is working against the unity
of the country and the integrity of

.

the Akalis have reiterated more than
once that they do not stand for
separism of any sort; they are only
concerned about certain maiters 1o
be dealt with by ihe State of
Punjab ‘and they have 'raiscd some
issues. May I know whether the
Government is keen in creating a
proper climate for negotiations? If
that is so, they have released only 8
Akali leaders, and many others are

the couniry, If I may say so. Even

14
still under custody; does it create
ony proper climate for negqtiations at
all? And may’'I also know wheiher,
after the reclease of these 8 leaders,
any cffort has been made or any
move has been made by the Govern-
ment to contact those leaders? My
friend has rightly said that he cannot
react to-the statements appearing in
the press. But whether he has made
any effort to contact them after re-
lease and tried ‘o find out what the
latest positien is, I do not know,
since the sub-committez of the
Cabinet has been appoined for this

purpose, whether any provoesals have
been formulated.

MR. CHAIRMAN: Your question

should lasy enly two minutes, and
then I shall ask the Minister to

reply. RN

SHRI M. S. GURUPADASWAMY:
I will just finish. Prime Minister in
the last session said “hat ther= has
got to be 3 package deal, and solu-

tion cannot be by piecemeal method. |

May I know if he stands an *hat and
what does he mcan by package and
what are the elements in this:
package? &ir, I would like to say
that after the statement of the Prime -
Mjnister, the situation has not improv-
ed at all. Since first move has been
made by the Government to release
a few Akali leaders, may I know
whether the Prime Minister or the

Cabinet Sub-Committee or the Gov- .

ernment will take steps in the
matter of negotiations. This is very
very important and I don’t think by
postponing *his issue we are going
to solve the Punjab tangle satis-
factorily. - :

SHRI S. B. CHAVAN: I don’t
agree with "the hon. Member's
agsessment that after the Prime
Minister’s statement, conditions have
not improved. In fact, a very con-
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- . all the opposition parties and

- cide, if at all the opposition
_ are to be called. when
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genial atmosphere has been created
~and release of some Akali leaders
has been welcomed by all sections of
society. It is a matter of judgment
of the Government as to who needs
to be released. As I have stated
‘earlier, we are examininz the cases
and as we finalise it, certainly those
who can be released will be releas-
ed. So far as package deal is
concerned, if we try to find a selution
by piecemeal method leaving the
major issue unsolved, then that is
not a solution. When we are {irying
to find a solution to the problem, it
will have to be a package deal. All
aspects of the question will have to
be dealt with, and a solution will
have to be found. It has to be a
package deal. . .

MR. CHAIRMAN: Only one point
you have not answered, Mr. Minister.
Have you made any contact with these
people who have been réleased?

SHRI §. B. CHAVAN: Thege p*ro-
gt have been re'eased and we would
like to give them some more time to
settle down, contact their colleagues
and form their own opinion.

SHRI PARVATHANENI UPEND-

"RA: Sir, I am referring to the
answer of the hon. Minister to
the main question. It is highly

unsatisfactory and also derogatory
to the opposition parties. It is
‘really a bureaucratic answer to say
that the Cabinet Committee would de-
parties
and where
-and who should be cal'led and so on.
A favourable clima's has now been
created with the release of the Akeli
Yeaders and it iz the proper time to
elicit
their viewe before Committee
- goes to Piuniazb tour.
Ther- is no harm in calling the meet-
ing now and, if necessary. they can
ecall another meeting on their return.
Tf the hon Mnister is not in a nosi-
tion tn» de~ide the matter, the Prime
Minister is present in the House and

the
on a Q’t”dv
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I would request him to say whether
he can agree to the proposal suice it
is in consonance with his oit-de..ared
policy of involving the oppos.tion par-

. ties in the soiution of national p.ub-

lems. There is no harm in convehung
a meeting immediately . I would re-
quest the Prime Minister to give his
views.

SHRI RAJIV GANDHI: We will
involve the Opposition. The question
that was asked of the Home Minister
was very specifie. Are you going to
involve the Opposition? Wien are you
going to involve the Cpposition? He °
said, when it is convenient and when
we think the time i; ripe, we will
involve the Opposition. This is ab-
soluteiy correct. It Is no use involv--
ing the Opposition before the time is
ripe. We will involve the Opposition.
We will talk to you. We will dis-
cugs it with you and we would like

thig time to be put on record. -

SHRI SUSHIL CHAND MOHUNTA.:
Sir, during the elections, there was a
very adverse rea tion to one proposal
for solving the Punjab tangle. 'This
was a proposal for merging the three
States, of Himachal Pradesh, ...

MR. CHAIRMAN: Not relevant,
SHRI SUSHIL CHAND MOHUNTA.

I am putting my question. Tt was
specifi-ally denied, it was said that
Himachal Pradech would not merge
with Punjab. But nothing was said

in respect of Harvana. I would like to
know whether Haryana's merger is:
being considered.

MR. CHATRMAN: Not allowed.

SHRI VISHWA BANDHU GUPTA:
Sir, the hon. M'nister talked about
specific demands and so on. T wauld
like tr know from the hon. Minister,
whether an effort would be made to
get sperific demands, with a time-
bound programme from Mr. T.ongo-
wal, For example, to spe~ifv on whirh
basig the talke will pro~e=d herauce
withont a sperific enun-iation of
what they want, how can the talks
proceed? .
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SHREI S. B. CHAVAN: Hon. Mem-
ber is right. Every tume Wnen ncgo-
tiatio:.s have been heid with some of
the Akali jeaders, every time we Iy
to find a solution to a particular issue,
in @ subsequent mesting, they used
to add a number of demands. But
uliimately we had to put up with it
and tell them that they will have to
inform the Government that these are
the issues to which they would like
to fing solutions. But we cannot be
very rigid and say that if they do not
do it, we will mot talk with them.
This sert of attitude we cannot  pos-
sibly take. .

SHRI DIPEN GHOSH: Sir, the
question rejates to Opposition parties,
Therefore, Members from the Oppo-

sitiun should be g'ven more chances
to put supplementaries )
st zofz & fawf: wmfy
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SHRI N. K. P. SALVE: Puniab
problem is aq urgent ag it is vague angd
delicate. Still it is of the gravest na-
tional importance. . Therefore one

T
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to Questiong 18

would pxpect that the political parties
would cut through party predilections
and afiiliations in finding a solution to
this pioblem. The attitude of hunting
withh the hound and running with the
hare st:ould be given up by all politi-
cal parties. (Interruptions) You do
rnot wont fo give it up. So far as |
Goveinment is concerned, it hag -
equivocally reiterated tmes out of
number that within the - onstitutional
fram~work, they are willing to dis-
russ anything and every thing with
the Akoli Party. Today’s statement
of 3ant Longowal is clear that they
are not spezking of anything whith
armounts to secession from the Union;
they dn not want Khalistan. If that
be =0, T want to know from the Flome
Minister whether they have made any
tentative assessment, whether they are
in o position at this juncture to dis-
elése to us what have been the areas
of difference between the Government
and the Akalis.

SHR! S. B. CHAVAN: The hon
Member has referred to a statement
of Sant Longowal. T have also read
it. But unless T were to get ome kind
of communication from him, I cannot
forcibly react to a reported sgtatement
in the press. So he has to send some
kind of communication by which I
will know that thiz exactly is his
potition. As soon ag I rereive jt, I
wil] be able to say what Government
thinks about it, L e

T am in full agreement with the hon
Mamber that the members of the Op-

position have been expressing differ- .

ent views. There is ng doubt about it.
But we dn not want to go into past
histoty. In future whenever we feel
that a <tage has come when ronsul-
tatian with the members of the Gp-
position is necessary, at that appro-

priate ctage we will definitely con-
sult them. .
SHR1 SUKOMAL SEN: The re-

leage of the Akali leaders has cleared
the background of the Puniab tangle
But many of their leaders have.

.

;

not
yet been released TTomrever, Anand- -

S
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pur Sahib Resolution is the problem
which has to be solved if we want to

. tackle the Punjab gituation. Now in

the last Session, I remember the Prime

Minister categorically stated that there

cannot be a dialogue with the Akali

Daj unlesg they renounce the Anand-

pur Sahib Resolution. Now the Op-

position parties have clearly expresscd
their opinion about the Anandpur

Sahib Resolution that certain parts or

many of its formulationg smack of- ae-

cessionism and we have condemneq it.

But Akali Dal is still sticking to the

Anandpur Sahib Resclution. I would

like to know from the Prime Minister

whether despite a favourable back-
ground being created after the re-
lease of many of the Akali leaders, he
still stands on the same ground thsat

- unless Akali Dal renouncey the An-

andpur Sahib Resolution, there con-

not be-any fruitful dialogue or any

solution of the Punjab problem. I

- would like to know thig from the

Prime Minister,

SHRI RAJIV GANDHI: I think a
slight correction is required. I did
not say that rejection of the Anandpur
Sahib Resolution is a pre-condition. 1
said there are certain clauses in the
Anandpur Sahib Resolution which we
do not think are conducive to a secu-
lar, united India and those should be
removed. )

We do not want Anandpur Sahib
Resolution tp be a pre-condition for
any talks. We do not really want to
discuss Anandpur Sahib Resolution. If,
like the Akali Dal says the Anandpur
Sahib Resolution is only a Centre-
State problem, we have the Sarkaria
Commission. The Akali Dal is most
welcome to take it to the Sarkaria
Commission, put it ip front of Justice
Sarkaria, and put their arguments, Alj
ihe Opposition parties, the Congress
Party and the Government will put
their arguments and let Justice Sar-
karia give us a report on that.

Regarding your first statement, I
think there are certain differences
between the Opposition parties on
the Anandpuy Sahib Resgolution, he-

[ RAJYA
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cause certainly there is one Opposi-
tion party which is very strongly
propagating Anandpur Sahib Resolu-
tion, So, I think you might like fo
discuss; amongst yourselves and sort
out exactly what your stand is or what
you feel about thig matter,

MR. CHAIRMAN: Next questien..
(Interruptions) ... Questions Nos, 22
27 and 35 will be taken together.

SHRI R. MOHANARANGAM; Sir,
all these questions differ. The first
¢uestion deals with assault on Indian
fishermen by the Sri Lankan navy.

MR. CHAIRMAN: And 27 and 35.

SHRI R. MOHANARANGAM:
Question No, 27 deals with influx of
refugees from Sri Lanka.

MR. CHAIRMAN: On all these:
people can put questions. Therefore,
I am taking all the questions together.

MISS JAYALALITHA: Mr Chair-
man. Sir, Question No. 22 and Ques-
tion No. 35 relate to our citizens—
the fishermen of Rameshwaram. But
Question No. 27 is an entirely different
matter.

b

RS . B

MR. CHAIRMAN. Doesn't matter.
If I yule out as irrelevant, you won’t
agree; you will fight with me. There-
fore, I am putting all these ques-
txons together.

Assault on Indian Fishermen by the
Sri Lankan Navy

*23. SHRI L. GANESAN:
SHRI V. GOPALSAMY:

Will the PRIME MINISTER be
pleased to refer to answer to unstar-
red question 456 given in the Rajya
Sabha on the 24th January, 1985 and
state: .

(a) the number of Indian fisher-
men assaulted by Sri TLankan Navy -

C o ——

1The question was actually asked
on the floor of the House by Shri V.
Gopalsamy - i ot

Vo



